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No. b, 193VLA-2009/LC Law/232, — The folkowng
Act of the Legistative Assembly of the National Capital
Tewritory of Delhe received the assent of the President of
im0 | Tt Mary. 2010 and is herehy publisied for general
miformation —

“The Delhi Industrial Development Operation and
Malitenance Act, 2010

{Delhi Act 08 of 2010)

(As passed by the Leghlative Assembly of the National
Capital Territory of Delhi on the 30th March, 2000)
[ 13th May. 2000]

An Act to make special provision for securing the
orderly establshment of indusinal areas. industral estates
and flatted factores comlenes in the National Capital
Terrory of Delhi, and 1o assist generally in the
arganisation, including aperstion and maintenance thereof,
and for the purpose 1o recunstitute and empower Delhi State
Industrial and infrastructure Development Corporation Lid.
a company incorporated ander the Companies Act, 199
{1 of 1950), and for purposes connected therewith or
imcidental theretio.

Be it enacted by the Legisialive Assembly of the
Natronal Capstal Termitory of Delhi im the Soxry-first Year of
the Regublic of India as follows ~—

CHAFTER-I
PRELIMINARY

1. Short tithe, extent and commencemenl.— | Tho
Act may be calied the Delhi Industrial Development,
Operation and Maintenance Act, 2000

{21 11 extends 1o the whole of the Wational Capital
Territnry of Delli.

(3) v shall come e foroe on sech dale as the
Government may. by notification in the Official Gazene,
appoint

1, Defimitions.—In this Act. unless the context
othersine requires, —

{a) “mmemin” nclades road, sapply ol walcr o
electricity, street lighting, dramage. sewerage, groen cover
inclading plantation of rees and development of parks,
conservancy and such other convenience as the
Government may, by notification in the Official Cagene
specify 1o be a5 amenty for the purposcs of Bas Act,

{b) “approved” means approved by the aathority
having Jurisdistion;

() "building” means any structure for whatsoever
purpeie and of wnalsoeyer maberials comiructed and ever
pant thereol whother used & human habiiston of ool and
includes foundation. plinth, walls, Nloors, reefs, chimneys,
plumbing and building services, fixed platforms. verandaha,
balcony, comice or projection, part of 2 building or anvthing
affixed thereon or any wall enclosing or intended 10 enclose

any land or space and signs and outdoor display structur. .
Tents, shamianahs, tarpaulin shelter etc erected for
termporary and experimentsl measures with the permission
of the Authority shall nat be considered as building,

{d) “Collecror™ means the Deputy Commissioner
of a revenue area of Delhi, and inchudes any olficer specially
appainted by the Government to perform the functions of a
Coldlecior under this Aci;

el "Corporation ~ means the Delhi State Industrial
and Infrastructure Development Corporation Lid., &
company incorporated under the provisions of the
Companies Act, 1956 {1 ol 1956,

(N~ Delhi” means the National Capita’ Termiory of
Dethi,

(g) “development with its crammatical variations,
mieans the carrving oul, ol building. engincering. quarrying
of other operations in of aver or under lund. or the making
of any material change i anv building or land and includes
redevelopment. but does not imclude mining operations,
and "1 deveiop” shall be construed accordingly;

(h] engmwering uperations™ mclude the formation
or laying oul of means of accesa 1o a road or the laying out
of means of water supply. drainage and sewerage,
constrachion, operalion ahd mamiensnce of commn
Efftuent Treatment Plants, or loving owt of means of supply
of electricity, sircet lighting. plantation of trees and
development of parks. coaservancy and such other
operation & the Govemment may, by notification in the
Official Gazene speci®y to be an engineering operation for
the parpose of this Act;

{1y “Mazed facrories complex” means any siw
selecied and notificd by the Government, where the
Corporation buikds Matted factores and other buildings and
makes Bin 3vankable for amy mdusires of olass of industre
or existing Narted factories compley included in Pan-B of
the Schedule,

i Government " means the Lieulenant Governor
of the *satwonal Capual Tervitory of Dethi apposnted by the
President under Aricle 239 and designated as such under
Article 219AA of the Canslihution;

(k| “indusirial ared” means any ores declared to be
an nidustrial arca b the Government by noufication in the
Official Garette. whetber already developed or i 10 be
develuped for the purpose of accommadating. industrial
R,

) tindistrial bullding” includes any building or
part of building or structure, in which products or materials
of all kinds and propertics wre fabnicaied, assembled or
processed, refmeres, mills, dairies, factories, eic;

(i} “industrial gstale” means any site selected and

notified by the Governtaent, where the Corporation builds
Factores and other buildi makes them avaitable for
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any industries or ¢lass of industries or any exisling indusirial
tate of area incloded in Pam A of the Schedule;

ind  “land” the expression land shall kave the meaning
#rpspectively assigned 1o 0t in Section 3 of the Land
Acguesiion Act, TRR (] of 1894}

(o) “Licutenani Govemor” means the Adminisirator
of the Matienal Capital Terrory of Delbn sppoinicd by the
President under article 239 of the Constitution,

(p) “means of access” nchudes a road or any mems of
secess, whether private or public, for vehicles or for foot
passangers, every buildimg/plot shidl abut on a pubhc/
privite means of access like srests/roads duly Tormed;

(g} “person interested™ shall have the meaning
assigned o it in Section 3 of the Land Acquisition Act,
TR (| of 1B ),

fri  “premises” menns any land or balding or part of
# huilding and includes

{1 the garden, prounds and out-houses, if
aiy, appertammng o such bulding  op part
of @ bailding; and

(iy ony fning allised o osuch building or part of
a building for the more heneficial enpoyment
thereal,

(s} “prescribed” means prescribed by rules made
wrider this Act,

(i} “regulations” means regulations madeé by e
Corperation under this Act,

iy “Scheduble” means the Schedule appended o this
Act

CHAFTER-1
EMPOWERMENT OF THE OORPORATION AND
ITS FUNCTHINS UNDER THIS ACT

Empaiwernientl.— For the purpose of securing and
assisting i the rapid amd orderly establishment
and organisation of mdustries o indusirial areas,
imddusirinl estates and fatted factorics compleyes
and Tor operativn snd maimienasce of industrial
areas, mdustrial estates and Hatted tctornes
cornpleses m [ belha, the Corporation shall, alter the
commiencement of this Act, be empuwered by the
Crovermment By notifatin i the CHTcial Gasetie
and by such emendments o te Memdaranduin of
Adsociation of the Corporation as may be
ML EsSAry.

ad

4. Fuactions.— he functions of the Corporation
shall be—

(i} generally to promote and assisl inihe rapid
and orderly establishment, growih and
development of industries in Delhi, and

g i particular, and withowt prejedice (o the
penerality ol clause (i), to—
1wy establish, operate, mamtam and moanage

mdusirsal estates ol place selected and
nitified by the Government including the
existing indusirial areas, indusirial estates
and flatted [aciory complexses being
miaintained by the Municipal Corporation
of Drelhi constituted under section 3 of
the Delhi Municipal Corporation Act,
1957 (66 of 19571 All industrinl estates
wreds of Delhi will stand transferred 1o
the Corporation for this purpose within
prescribed time frime;

(b} develop industrial aress selected and
niaptified by the Government for the
purpnse and make them available For
underiakings to establish themselves,

(e} ‘build, flamed fectones compleses al sites
stlecied and nodihied by the Government
foir the purpose and make them available
for any industnes and class of indusiries;

{d} redevelopment of clusters of indusirial
Codicenlralian o won |.'1:-nl|:|r|||||:|g Areis
icbentifbed and notilied for redevelopment
by the Government; .

(e} undertake s¢hemes o works, either
jointly with other corporate bodies or
insditutons, or with Government or locil
authorilies, of on 4n agency basis, in
furtherance of the purposes for which the
Corporation is established and all matters
connected therewith,

{17 all functiens listed in the ohjecrs clapse
af the Memorandum of Association of
the Corporation;

(gl anv other funchion as the Gowernmeni
ey, by nistification in tho Official Gazeite
and hy such asmendments o the
“emorandum of Association of the
Corporation as may be pecessary,
preseribe for the purpeses of this Act

|_hj the | arporisiin shall make such
agmcndments Wy the Memorandum of
Assacialion as may be necessary fo
incorporate the functions under this
section which are not part of the
Memorandum ol Assocalion

1, deeneral Powers ol fhe Corparation. —Subject 1o
the provisions ol Hus Act, the Corporation shall
have power—

() o scyuire and hold such property, Baoth
movahle and immoveable az the
Corphoration miay deem necessary for the
performance of any of its fusctions under
section 4 and 10 lease, sell, exchange or
otherwise runsfier uny property held by
it on such conditions as may be
prescribed by the Government;
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(b} 1o provide or cause to be provided
amenities and common facilities in
industrinl estates, industral areas and
flaned factories complexes and construct
and mamtain or cause 1o be mainamed
wirks and buildings therefor,

f{c} toconstruct buildings for the housing of
the employees of such indusiries;

{dy  to allot factory sheds, industrial plets or
such buildings or paris of buildings,
including residential tenements to
suitnble persons in the mdusirial areas,
estates and flatted faciones complexes
established or developed by ihe
Corporation in terms of the allotment
policy prescribed by the Government,

e} to modify or rescind such allotments as
provided im clause (d) above mcluding
the right and power to evict the allotiees
concermed on breach of any of the terms
or conditions of their allotment mn terms
ofthe policy guidelines prescribed by the
Government;

i constinute advisory commires to
adwvise the Corporation;

{g} 1o engage suitable consultants or
persons having special knowledpe or skill
io assist the Corporation in rhe
performance of its funciions;

{h)  subject o the provious permissicon of the
Government 1o delegaie any of Hs powers
generally or specially o any of 18
commitles or oflicers and to permit them
to redelegate specific powers to their
subordinates;

i to enter into and perform all such
confracts as o may consider necessary
or expedient Tor carryving out any of its
lunctions,

i torecover development charges from the
individual indusiries and beneficiaries
located in the clusters of industirial
gcopceniration for which redévelopmeni
is undertaken by the Corporation;

ki todosuch ather Bunges and perform such
acts as It may think necessary or expedient
for the proper conduct of ils functions
and the carrying inte effect the parposes

of this Act
Power b levy service charges—Notwithstanding
unyihing contained i amy contract o inany faw

fior tha time being In foree, it shall be lawful for the
Corporation by bevy fees or service charges to cover
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iis expenses on mamtenance of roads, drainage,
waler-supply, constructlon, gperation an’
maintenancs of Common EMuem Treatment Plants
(CETPa} and such other services and amenities as
may be provided by i, including provision of street
lighting, ot such rates as may be prescribed by the
Cgvormment, from time to time. Such fees or charges
may be levied on the plot holders or other persons
receiving benelit of the services or amenities.

DHrections by the CGovermment.— The Govemmem
miay dssue 10 the Corporation such géneral or
special directions us to policy a3 it may think
necessary or expedient for the purpose of camyng
ot the purposes of this Act, and the Corpoeration
shall be bound o lollow and act wpon such
directions.
CHAFTER-IN
FINANCE ACCOUNTS AND AUDIT

Crention of Industrial Development, Operation
and Maintenance Fund,— {1} The Compaoratian
shall have and maintain a fund known as the
“Industrial Development, Operation and
Maintenance Fund™ (herginafier referred to as
“Fund™} fior the discharge of ils functions under
this Act, to which shall be credited
{a) ull monies received by the Corporation
from the Government by way of granis,
subventions, Ipons, advances or
otherwise;

{bk all ftees, costs and charges received by
the Corporation under this Act,

i) pround rent collected with elTect from the
date on which this Act comes inta effect
from industrial plods and sheds by the
Blelhi Developmient Authority constied
under the Delhi Development Act, 1957
{6l of 1957), the Corporation and the
Indusiries  Depariment  of the

ruvernment,

(d}  all monies received by the Corporstion
from the dispaosal of lands, buildings and
other properties movable and immaovable,
as may be prescribed;

(e} all monies received by the Corporation
by wany of rents and profits or i any other
manier or from any other source 5 may
b prescribed

{20 Al monies received with effect frem the dape
on which this Acl comes inlo effect from
conversion: of industrinl plots and sheds from
easchodd to freehold by the Indistries Departiment
of the Government, Delhi Development Authority
constiubed under the Delhi Development Act, 1957
{61 of E957) and the Corporation
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1a.

I

Application of the Fund,—The Corporation shall
have the authority 1o spend such sums from the
Fund for the purposes as may be prescribed

Grants, subventions, loans and advances to the
Corporatbon.—The Government may, afier due
appropriation made by the Legislsbive Assembly
of Delhi by law in this behall, make such grants,
subventions, loans ond advances to the
Corporstion as il may decm necessary for the
pertormance of the lusctions of the Corporation
under this Act, and all grants, subventions, leans
and advances made shall be on such terms and
conditions as the Government may, nfier consulting
the Corporation, determine

Budget and Programme of work.—(1) The
Corporation. shall, by sech date in each vear a3
may be prescribed, prepare and submit 1o the
Giovernment for approval an annual financial
stvlemient and the programme of work including
operstian and mamlenance of industrial areas,
indusirial estates and Maied factories complexes
lur the succeeding financial year

(2} The annual financial statement shall show
the estimated receipis and expenditure during the
succeeding linancial vear in such Fomm and detail
iz miy be prescribed,

{3} The Corporation shall be competent 1o make
variabions in the programme of work in the cousse
of the year provided that all such variations and
reaipgropriations out of the sanctioned budged ane
brought to the notice of the Government by a
supplementary financial statement.

Accounts and sudit,— (1) The Corperation shall
maintain separate bank accouwnt and books of
sccount and other books in respect of the Fund m
relation 1o its business and transactions in such
form, and in such manner, a5 mav be prescribed.

(2§ The accownis of the Corporstion maimamed
winder this Act shall be sudited by the auditor
appainted i sccordance with the provisions ol
subesection (3) of Sectivn 19 of the Comptroller
and Auditor General's (Duties, Powers and
Conditions of Service} Act, 197156 ol 1971 ¥or by
any ather auditer appoinied by the Government

{31 As oo s he accounts of the Corporation
are wsdited, the Corporation shall send & copy
therenl egether with the copy of the repon of the
it thereon W the Covermment For laymg i in
that Legislstive Asseanbly of Dielhe

Concurrent and spacial audit of accounts,—{ 1)
Mutwithaianding ansthing Contained in the lasi
preceding section, the Government may order that
there shall be concurrear audit of the accounts of

2198 D I—1

the Corporation by such person as it thinks fit
The Government may also direct & special audit o
be made by such person as it thinks 0t of the
accounts of the Corporation relating to any
particular fransaction of ¢loss or serigs ol
trensactions or 1o & panicular period,

21 When an order 15 made under sub-section
{1}, the Corporation shall present or cause 1o be
presented for audit such accounts and shall furnish
1 the person appointed under sub-section ([
such information as the said person may require
for the purposs of wudi,

CHAFTER - IV

AFPLICATION OF THE PUBLIC PREMISES
(EVICTION OF UNAUTHORISEDMOCCUPANTS) ACT,

14,

@)

15,

1971 TOCORPORATION PREMISES.

Application of the Public Premises (Eviction of
Unauthorised Occupants) Act, 1971 o
Corporation  Premises.— 1) The Governnsent
miay, by notification u the afficial Gaete, provide
from such date as 15 stated therein that the Public
Premuses (Eviction of unauthorized octupanis)
Act, 1971 (40 of 19717 shall apply to premises
belonging Lo, vesting. in, or leased by, the
Corporation a5 that Acl applics in refation 1o
Liovemnmanl premises, but subject 10 the proviskons
of sub-section (1)

O nobification being issued under sub-section
{1}, the aforesasd Act and tse rubes made thereuncder
shall apply to premises of the Corporstion with
the lallowing modifications, that is to say

(a)  the Government shall appoint an ofTicer
whe is holding or has held office whether
under the Government or the
Corporation, which in the opinion of the
Cipvernmmant s not kower in rank than that
of & Sub-Divisional Magisirate or an
Exgcutive Engineer, to be the competent
outhority for the purposes of the
aforesand At and one or more officers
may be appointed as competent
nuthornties for different areas or for the

SAME WrEd,;

(b} references o “public premizes” i that
Aot and the rubes shall be deemed 1o be

references i prémises of the Corposation.

CHAFPTER-V

UNUTILISED SURPLUS LANDS
I INIMLUSTHIAL AREAS
Acguisition of unutilized sorplus Londs o
indusirial areas and alloiment to other
industries.—( |} With & view Lo asceriamng
whether any indusivial area, indusirial este o
Matied Factories complex developed by the
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Lorperation erginally of amy other Lavernment
agency in the past or non-conforming clusters
having industrial concentration notified by the
Goverament for redevelopment has been fully
ulilized for industrial purposés or aol, the
Carvermment may direct the Corpoaration to subwmit
i i1 & six-monthly report contaming the following
mfisrrmation in respect of such area, namely —
ia)  vhe total number of plots of fats and the
area of each plot or fat in the industrial
area, industrial estate or flatted factores
complex, as thi case may be,
ik} the number of plots or (lats allowed 1o
the plot or flat holders and the mamber of
plois or Mas, as the case may be, sull in
the possession of the Corporation;
ic) the date on which possession of cach
plot or flat was delivercd 1o the plot or
flat holder, the pertod fof which the plot
or flat iz allosed and the premivm or rent
pald or puyahle by the plot or flat holder,
id}  unatiliped buildablc area in each plot
having due rezard to the building
regulations of the Corporation or the local
authority concerncd within whose
jurisdiction the ‘adusirial arcs oF
indusrial ot & siloasled,
ey how mueh unuilized area of emch plot s
capable of sub-division and whether the
unatiliped ares cin be utilized for
sccommaditing another mdustny, afler
tub=division,
if}  the period for which the aren of any plot
[whether whole of  part) remained
anutilized from the date of deliveny of
possession o the plot holder and the
reasons therefor o3 stated by the plod
hirlder
L sty repeipt of such directiony, the Corporation
shall nsse motices to the plot holder. in the
industrinl area or (ndustrial estate calling upon
them lo furnish to it the information in the
prescribed form and when so called upon coch
plot holder shall be bound 10 furmnish true and
correct information requared withm one month from
the date of receipt of such notice by him/her
For the purpose of enabling the Cosporation to
determine whether there 15 any unutilized portion
of amy plot in the industrial area or estate and
whether such portion is capable of sub-division
so oy 10 make It useful for accommodating any
ather industry after sub-divison, d shall be lawful
tor sy officer of the corporation either generally
or specially suthorized by it in this behalf, and for
his servants and workmen, ot all reasonable
hiwars

(4

13

(i b0 enter opon 8hd sanees the plol

(i) 10 vetout the boundaeies of the unutilizes
portion of the plots; and

tii) o do all other acts necessan for the
preposes alondiand

It upun the reporn - submitted by the Lorporation,
the Government 15 satssfied that any plol halder
fims mon utihized the masimusn buildable areas of his
pht for & penod off séven veals of e persd fined
by the Government from Lirhe o bims o the 2ate
an which possession of the plot was delivered 10
him by the Corporation and the unutilized portion
is capabile of sub-division 0 85 10 make it wseful
for accommodating any other indusiry, the
Ciovernment may, nofwithsranding arsthing
contmned i any contragl of - oany law for the
ume being m force before the expin of such penod
from the date of receipt of wwch repodt & may be
prescrived. insue 1o the plot holder and all other
persons inderested in the plot notices . show
cause why such unutilized porion should not be
acquired for the purpose of being utilized fof
accommindating another ndastry The Cnyermment
shall also cause public notices 10 be given m the
maaner laul down in Section 24.

When any such noticr s iaseed, e Gonermmenl
shatl give a reasonable oppartunity of being heard
to the plot holder und wiher peryons interested in
thie plot ond it shall be open o the plot hotder or
amy other persoms inleresied in the plot to Appear
and obyect to such acquisition on the ground that
the umitilized portion i required by the plot holder
trimsiel [ for the parpose of immediote expansion of
his own industry end that he has alrendy taken
cffective steps for utiluing such portion.
Explanation.— For the purpuses of this sub-
secijon, the expression "effective steps” shall
mean the lollowing steps, namely -

fii the plot holder has prepared the
neceasary project report in respect of the
proposed expansion of his indostry
indicating the reguirements of such
cxpansion, and

4) (@) the plot holder has obtained,
whenever necessary, leiter of intent or
industrial  licence of has g
scknowledgement of Industrial
Entreprencurial Memorandum from the
Guvernment af India as required under
the Industrial (Development and
Regulation) Act, 1951ILXV of 1951 ) o
ik} the plot holder has completed the
regatiations with fimanc (@l istitations for
ratsing the required finnnce and $ixry
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(6)

per cent or more of the capital require-
ments for such expansion have heen
subgcribed in the case of the company
which has to go in for public issue where
applicable; or

{c]) the plot holder has placed a firm order
for purchase of ot least fifty per cent of
the plant and machinery required for the
purpose of expansion.
If after giving a reasonable opporiunity of being
heard, the Government is sarisfied that the holder
of the plot has failed to utihze or is not likely to
utilize the umatilized portion for industrial purposes
within a reasonable period, and such unutilized
portion can be used for accommedating another
industry, Government may, notwithstanding
anything contained in any contract or in any law
for the time being in force for the purpose of
enahling the Corporation to properly discharge its
functiens of promoting rapid growth and
development of industries by accommodating
ancther industry on such umitilized portion, scquire
the land of such portion by publishing in the
Oifficinl Gazette, a notice specifying the purpose
for which the land is required, and stating therein,
that the Government had decided to acguire the
land in pursuance of this section. When such a
notice is published in the Official Gazette, the land
shall, on and from the date of such publication,
veal absolutely m the Government, free from all
CACUMBTRRCES,

Where sy land is vested in the Government usder
the last preceding sub-section, the Government
may, by notice in writing, order anv person who
may be in possession of the land to surrender or
deliver possession thereaf to the Government or
any person duly suthorized by it in this behalf
within thirty days of the service of the notice.

{8) If any person refuses or fails to comply with an

(9

order made under the last preceding sub-section,
the Government may take possession of the land,
and may for that purpose use such force as may
be necessary.

Where any land is acquired by the Government
under this section. the Government shall pay for
such acquisition an amount, which shall as far as
possible, be determined in accordance with the
provisions of the Land Acquisition Act, 1894 (1 of
[ 894}

Provided that the amount w be awarded and paid
shall not in the case of a premium lease exceeds
the proportionate amount of premium paid by the
plot holder or his predecessor-in-title claiming
under the Corperation in respect of the land so
acguired, with interest thereon at six per cent per

16.

17.

annum from the date of payment of the premium,
and where the lease is o rental lease, the amount to
be awarded shall not exceed an amount equal to
five times the net average vearly proportionate
rent pavable by the plot halder to the Corporation
in respect-of the land 50 acquired

CHAFTER-V1

SUPPLEMENTARY AND
MISCELLANEOUS PROVISIONS

Government lands.— (1) For the furtherance of
the objects of this Act, the Governmen: may by
notification published in the Official Gazore, upon
such conditions a8 may be agreed wpon between
the Government and the Corporation, place &t the
disposal of the Corporation any lunds vested in
the Government,

(2) After any such lond has been developed by,
or under the control and supervision of, the
Corporation, it shall be dealt with by the
Corporation in stcordance with the regulations
made, and directions given by the Co ;emment in
this behalf,

(3} If any land placed af the dispozal of the
Corporation under sub-section (1) is reguired &t
any time thereafter by the Goveinment, the
Corporation shall replace it a1 (he disposal of the
Covernment upon such terms and conditions as
may be mutually agreed upon.

Fowers of the Corporation in case of certain
defaulbts by owner of land in industrial area, ete.—
i 1} 1f the Corporation after holding a locsl inguiry,
of upon report rom eny of s officers or other
information in its possession, is satisfied that the
owner of any land in an industrial aren w indusrrial
estate has failed to provide any ameni| v i relation
to the kand which, in the opinion of the  orporatio
ought to be provided or 1¢ cariy out any
development of the land for which permission his
been obtained under this Act, the Corporation muy
serve upon the owner & notice requiring  him te
provide the amenity or carry out the development
within such time as may be specified in the notice,

{2) If any such amenity s not provided or any
such development is not carried nut within the
time specified in the notice, then, the Corparation
may iself provide the amenity or ¢arry oul the
development or have it provided o carmied out
through such agency as it deemy fit
Provided that before taking any action under this
sub-section, the Corporation shall alTor
reasonable opportumity Lo the owner of the langd
to show cause as o why sech agtion shoul! got
be takes.

(3) All expenses incurred hy the Corporation or
the agency employed by it in providing the amenity
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of currying out the development together with
interest. at such rate as the Government may by
onder fir, fom the date when o demand for expenses
in made until payment, shall be recoverable by the
Corporation from the owner,

Prnal for construction or use of lnd and building
cuntrary to terms of boalding.—(1) Any person
whio whether at hin own instance or s the instance
of any other person underakes or carries out
construction of or alerations (o any building m an
indusirial estate or industy al arca of flatted factones
complex contrary 1o the terms under whech be
holds such bullding or land under this Act shall,
on conviction, be punished with fine which may
extend 10 ten thousand rupees, and m the case of
B continuing contravention, with a further fine
which may extend to five hundred rupees for every
day during which such offence continues after
comicvon for the Tird commision of the oflence

{2) Any person who uses any kand or building
in nn industrinl estute or industrial area or flatted
factories complex confrary 1o the ferms under
which he holds such laml or building under this
Act or in contravention of the provisions of any
regulations made i this behalf shall, on conviction,
be punished with fine which may extend 1n five
thousand rupees and in case of continuing
coniravention wilh 8 further fine which may extend
tis five hundred rupees for every day during whach
wich offence continues aller convictivn For the
farst coemmission of the offence

19. Power to lay pipe lines, ete.— (1) (i) Within any

aren taken up lor developmeni under
clause (b) of Section 5, the Corporation,
and

iy tor the purpuses of (n) enrrying gas, water
or eleciricity from a source of supply to,
or (b} comnirecting any sewens or draing
necessary for carmving off the workings
and waste lgquds of an industrial process
through, any intesvening aren, any person
empowered in this behalf by the
Ciovernmeni by notification in the Dificial
Giazette (hereinaftor in this section
referred to 05 “the authorized person’™),
may |y down, place, mamitain, aker,
FEMIOVE OF Fejarm any pepe lines, conduits,
supply or service lines, posts or other
ipplinnces or apparatus in, on, under,
over, along or scrosa any land n such
nreas

i1} the Corporation or the suthorized persons
may sl iy time enter upon wry band o any such
arca andl n such evenl the provessons of section
20 shall mutatis mutandis appdy

(3) While exercising the powers conferred by
sub-section ( 1), the Corporation or the authorized
person shall —

(i) where the land affected i a street, bridge,
mewer, drain or tunnel, comply mutatia
mutandes with the relevant provisions of
the G Companies Act, | 863 (V of 1861,
notwithstanding tee fact that the At
not in force in the aren or that the
Uiovernment has nol msued o notificalon
extending such provisions to such land,

() cause as linle damage as possible 10 the
premises, and the full compensation 10
all persons entitled for any damage
srstained by them in comsequence of the
exercise of such power as nforesaid shall
be paid, as the case may be, by the
Corporation of, in the case of the
suthoriecd person, by the Government.

(4} Nothing lerein shall authorize or empower the

i,

Corporation or the authonzed person 1o lay down
of place any pipe or other works nto, through or
agastid any buildmg or m any fand not dedicated
for public use without the consent of the owners
and pecupiers thereod. except that the Corporation
oF ssch person may 31 any Lime enter upon and Ly
of piace any mew pipe in the place of an existing
pipe inany land wherein any pepe has been already
lnw fully laid down or placed m purssance of this
AL, and may repar of abter any pape so laid down
Provided that nothing i the aforesaid provisions
shall be construcd to mean that the Comparation or
other person i forbidden from having the said
land scquired st any time by the (overnment in
the normial coirss.
Mothing contained in this Act or any rule or
regulation made thereunder shall have ¢lfect inso
far as 1l is inconarent with any of the provisions
of the Flectricity Act, 2003 { 36 of 2001
Puwers of entry . —Any olliver of the Government,
any member of the Corporation, and amy person
cither generalhy of specially suthorired by the
Corporation in this behalf, may enter into or upon
any land or bullding with or without assstants or
workmven for the purpose of—
i8] making any inspection, sarvey,
measurement, valuslion or enquiry or
taking levels of such land or boildings,
(b)  examining works under contn laon and
sxcertainng the course of sewers and
drains,
(e) digging or boring ino the sub-soll;

(4}  sctting out boundares and intended lmes
of work,
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(&) marking such kevels, boundaries and lines
by placing marks and cuning wrenches;

it -doing any other thing necessary for the
efficient admindstration of this Act

Pravided thar—

() no such entry shall be made except
between the hours of sunrise and sunset
and without giving reasonable notice 1o
the pocupier, of il there be no occupier,
to the owner of the land or building;

(i} sufficient opporiunity shall in every
instance be given to enable women {if
any) to withdraw from such land or
building;

(mj} due regard shall always be had, so G as
may be compatible with the exigencics of
the purpose for which the entry is made,
e the social and religious usages of the
occupants of the land or building entered

Dficers of the Corporation may be vested with
other powers.—The Government may by
notification i the Official Gazelle, noaninate any
officer of the Corporation to be a controller o
licensing authority under any law for the time being
in foree relating 1o the procurement or distribution
of any commodity in respect of the industrial
undertakings established or to be established n
the industrinl estates or industrial areas or fatied
factories complexes cntrusted 1o or developed by
the Corporation and no such nomination shall be
called into question merely on the ground that
such officer s nid an officer of the Government.

Recovery of sums due to the Corporstion as
arrears of land revenwe.— All sums payable by
any persen to the Corporation or recovernble by it
by or under this Act and all charges or expenses
incurred in connection therewith shall, withow
prejudice to any other mode of recovery, be
recoverable as an arrear of land revenue on the
npplication of the Corposation,
Service of notices ete.— (1) All notices, orders
and other documents required by this Act or any
rule or regulation made thereunder to be served
upon any person shall, save as otherwise provided
i this Act or such rule or regulation, be deemed 1o
be duly served—
fa} where the person to be served is a
company, the service is effecied in
accordance with the provisions of section
51 of the Companies Act, 1956 (1 of 1956);

(b}  where the person to be served isa firm, of
the document ks addressed 1o the fiom ot
Iz principal place of business, identifving
it by the name or style under which its
business is camied on, and i3 either—

(2}

i3

&}

24,

(i) sent under a cemificate of posting or
by registered post; or
(n} left at the said place of busmess,

(¢} where the person 1o be served ls a
slatutory public body or & corporation or
a sociery or other body, if the document
i5 #ddreszed 1w the secretary, treasurer
or other head officer of that body,
COFpORation or socichy b its principal
atfice and 15 either—
(i} sentunder a cerfificate of posting or
by registered post; o

(i} lef at thay office.

(d} im aoy other-case, if"the document is
addressed 1o the person to be served
and

(1) is given or iendered to bim, or

() oF =uch person cannot be found, 13
affined on some conspicuous part of his
Izt known place of residence or business
or s given or tendered 1o some adult
mimiber of his lemily or is affixed on some
conspicuous part of the land or bullding
to whtich it relates, or

(i) is sent under a certilicate of posting
or by registered post to that person

Amy document which is required or suthorized 1o
be served on the owner or sccupier of any land or
building may be addressed “the owner™ or “the
vecupier™, a5 the case may be, of that land or
building (naming that tand or building) withou
further name or description and shall be deemed
1 be duly served

(&) if the document 30 addressed is sent or
delivered in accordonce with clause {d) of sab-
section {I}; or

(b} 1f the documen! so addressed or a copy
thereof a0 addressed, 15 given or tendered to some
perion o the land or bailding or, where there s
no person on the land or buiddmg o whom i cen
be defivered, is affixed W some conspicuous pan
of the land or building.

Where & document s served o the Grm in
accordance with this section, the document shall
be-deemed 1o be served on each partner.

For the purposs of enabling any document to e
served on the owner of any property, the accupier
_[if any ) of the property may be required by notice
in writing by the Government or the Corparation.
a5 the case may be, 1o state the name and address
of the owner thereofl

Fublic notices how to be made known.—§ very
public notice given under this Act or any rule or
regulation made thereunder shall be in writing ove
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the signature of the officer concerned and shall be
widely made-known in the locality to be affected
thereby affining copies thereof in conspicuous
public places, within the said locality, or by
publishing the same by beat of drum or by
advertisement in a local newspaper, or by any two
or more of these means. and by any other meana
that the officer muy think fit

Notices ¢tc. to My reasonable time —Where any
notice, order or other document wsued or made
under this Act or any rule or regulation made
thereunder requires anything 1o be done for the
doing of which no time s fixed in this Act or the
rule or regulation, the notice, order or other
document shall spacify a reasonable period of time
for dong the same or complving therewith,
Furnishing of returns. ete.— (1) The Corporation
shall fumish to the Governrment tuch returns,
sbatt g reporta, oo counts and other information
with re: pect to its conduct of affain, properties or
sctivities or in regard to any proposed wark or
scheme as the Government may from time to time
Fequire.

(2) The Corporation shall in addition to the
audit report referred 10 in Section 12 furmish to the
Covernment an annual repon on its working as
nkfi % may be, after the end of sich financinl
yienr in such form and detsil as may be prescribed
and a copy of the annual report shall be placed
before the Legilative Aswembly of Delbr 2 soon
ms may be after it i received by the Government.
Withdrawal of ares or estate or purt thereof.
Where the Government is satisfied that in respect
of any particulsr industrial estate or (. + strial area,
or any part thereof, the purpose f  ahach the
Corporation was empowered under this Act has
been substantially achieved so as 1o render the
continoed existence of such estate or ares or pan
therenf under the Corporation unnecessary, the
Crovernment may, by nolification in the Official
Giasette, declare thal such induiinial cslaie or
industrial area or pan thereof has been removed
from the jurisdiction of the Corporation. The
Crovermiment may alio make such other incrdental
arrangoinents for the administrathon of such estaie
of area or part thereol az the circumstances
necTsiiale

. Authority fur prosceation.— nless otherwise

expresshy provided, no Court shall take cognizance
of any offence relating to property belonging o,
of vested b or under this Act in, the Comporation,
punishable under this Act, “x.cept on ihe complain
of, of upon information recelved from, the
Corporalion or some person authorized by the

Corporation by general or special order in this
behalt

19, Compusitions of offences by Corporation.— (1}

3l

The Corporation or sny person suthorized by the
Corporation by general or special order in this
behalf may, esther before or after the matihunon of

i(2)  Where an offence has been
the offender, of in custody shall be discharged and
no further proceedings shall be 1aken against hum
i respect of the offence cor. potinded
Offences by companies. —( |} Whenever an
offence under this Act has been committed by o
COmpany, every person who at the time the offence
was committed was in charge of, or was
responsibic 1 the company for the condoct of,
the husiness of the company, as waell as the
company, shall be deemed 10 be guilty of the
offence and shall be liable to be proceeded againgt
and punished accordimgly:

Provided thel, nothing contained ia this subs=
section shall render any such person liable 1o any
punishiment under this Act if he proves that the
offence wis committed without his knowledge and
ihat be exercised all due diligence o prevent the
commion of such offence.

{2) Notwithstanding arything contained in sub-
section (1), where an offence under this Act has
been committed by & company ind 1 ks proved
that the offence has been committed with the
conseni of connivance of, of B sitributable 1o any
neglect on the pan of, any director, manager,
secretary or other officer of the company, such
director, manager, secretary or other officer shall
also be deemed to be guilty of that offence and
shall be liable to be proceeded against and

puniihed accordingly
Explanation.—For the purposes of this spction—
{8) “company” means any body corporaie,
and meludes o frm or other association
of mndividuals; and
b “direchor”, i relsiion o a firm, means a
partner in the firm,

Penalty for obstruction.— Any person who
obstructs the entry aof & person suthorized wnder
Section 20 to enler info or upon any land or building
or molests such person after such entry or who
ohstructs the lawful exercise by him of any power
conferred by or under this Actshall, on conviction,
be punished with imprisonment for & term which
may extend b six months, or with fine which may
extend o coe thousand rupees, or with both.
Power to make rubes.—{ | | The Goverminent aller
consultation with the Corporation in regard to
mitters concerning It may, by notiflcation in the
Official Gazerte, make rules to carry out the
purpoaes of this Act
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{2) In particuler and without prejudice 1o the generality
of the foregoing power, such rules may provide
far all or any of the following maners, namely —

(@) umder sectin 4 to entrast other functions
1o the Corporation.

{b) W preseribe the conditions to lease, sell.
exchange or otherwise transfer property
heid by the Corporation under «lause (a),
to prescribe allotment policy under
clause id) and 1o prescribe policy
guidelines to evict the allottees
concemed under clause (e} ol section 3;

fe) o prescribe foes and champes 106 be levied
for providing services and amenitics
inchading street liphting servites under
section &,

id)  under section 8, components of industrial
development operation and malnlenance
furd;

fe) 1o prescribe purposes for which the sums
from the Fund may be spent by the
Corporation;

(N under section 11, the date by which the
anrual finascial statement and
programme of work shall be submined
by the Corporation 1o the Government
and the form and manner of' preparing
such statement,

ig) undersection |2, the form and manner of

{hi  to prescribe period after which notice 1o
show cause may be jssued 1o the plot
holder to acquire unutilised portion of
the plot under section 15;

il under section 26, the form of, and the
detals w0 be given in the annual repon;

)y of the fees which may be charged by the
Corporation;

ik} sy other matier which has i be, or may
be, prescoibed by rules.

(3) Every rule made under this Act shall be laid, as
soon as may be after i 15 made, before the House
of the Legislative Assembly of Delhi while it is in
sesshon, for o total period of thirty days which
may be comprised in one W35H08 Of Two OF More
succestive sessions, and if, before the cupiry of
the sexsion immediately following the sexsions or
the sugcessive sessions oforesaid, the House
agrees In making any modification in the mle or
the House agrees that the rule should not be made,
the rule shall thereafier have effect only in such
madified Form or be of 6o affect, a5 the cise man

2

(A1)

AL

be; so, however, that any such modification or
annulment shall be without prejudice to the
validity of amythiag previously done under tha
nile.

. Power to make regulations. — | ) The Compotation

may, with the previous approval of the

Crovernmient, make regulations consisent with this

Act and the rules made thereunder, o carmy ous

the purposss of this Act

m parlicular gnd without prejudice fo the gereralin

of the foregoing power, such regulmions may

provide for all or any of the following mamer,

mame by |\ —

ia) urader - section | | of sectem |6 e rmanmer
in which Government baids shall be deah
with by the Corporation afler development;

ib) under sectlon 18, the committee of the
Corporstion 1o hear appeals under thag section
and the procedure 1o be followed by it

) under section 29, the addinonal terma and
condimions subject 1o which Tends and
buildings in industrial estate and industrisl
ureas may be held oF wed;

idi =y niher matter, which ks o be.or maw be
prescribed by regulations
Every regulation made under this Act shall be lnid,
@5 2o0n as may be after 1§ 15 made, before the House
of the Legialative Assembly of Delhi while it is in
session, for o total period ol thirmy davs which
may be comprised in ong seviion of Tee of more
sucCEEsive seisions, and if. before the expiry of
the sesilon immedistely following the sessions or
the succossive sessions pforesald, the House
agrees in makimg any madification in the regulation
or the Hpuse agrees that the régulstbion shoeld
not be mude, the regulaiion shall thereafter have
effect only bn soch modified form or be of mo effect,
B4 the case may be, so, however, that any such
modification or snnulmeni shall ke withow
prejudice 1o the validity ol arything previously
done under thal regulation
Protection ol action taken in good laith. — o v
prosecution of other legal proceedings shall lie
sgaingt any person for anything which s in good
faith done or intended 1o be done under this Act
or gy ke or reguistion made thercunder.

Members, officers and stall of C orporaton to be
public servants.—All members officers and
servants of the Corporation shall, when acting or
purporting to act in pursuance of any of the
provisions of this Act, be deemed 1o be public
servants within the meaning of sweotion 21 of the
Irchiam Ponal Cosde, 1RG0 {45 o | R
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M Industrial Area Development or Redes ehopriment im Okhla Industral Area, Ph-1 and Ph-00
1o e in conforminy with the Master Plan for iBoth DDA and DSTIDC)
Delhi— Any industiial area to be developed or i) khla Indusirial Estate, Phaze-111
" redeveloped by the Corporation under the 1% Functional Indusirisl Estate lor
provisions of this Act shall be in conformity with Electronics S-Block, Okhla Industrial
the Master Plan for Deihs notified under the Defhi AFea
Development Act, 1957 (61 of 1957) (16} Functional Industrial Estate for
A7, Power 1o remove doubis and diffeulies —ITany Electronics, A-Block, Ohla Industrin
doubt or difficulty arises m giving effect W the Area
provisions of this Act, the Government may, by im Mohan Cooperative Industrial Estate
m,yirmuhmw;mmhd_'ﬁtmﬂy {1} Raani Fhamsi Rosd Industrial Area
:‘“ﬂm‘ﬁ“mmmﬂfm (19 Shahzads Bagh Industrial Area
€1, a5 may appear 1o it 1o be necessary or . i
expedient for the remaval of the dovbt or difficulry, o T i Hei P LA P
and the order of the G Y (21 Mayapuri Industrial Aren. Ph-1 and Ph-I1
shall be final an Tilak Nagar Industrial Area
o—a B -
PART(A)  LIST OF EXISTING INDUSTRIAL sl S i
ESTATES/AREAS m; Wjafigarh Road i""" "
i B Romd industrial
0 Sl S . an Friends Colony Industrial Area,
(7] Rajasthan: Lidyog Nagar Industrial Ar-a Shahdarm,
3 S.MLA Industrial Aren (2K) Patpar Clanj Industrial Area
) 5.5 | Indusirisl Ares 2% Shahdars Industrial Ares
& Wazirpur Indusirial Ares PART (B) :;m‘-r 0 : EXISTING FLATTED
{5 Lawrance Road Indusirial Area (0 Flamed Factories Complex at Rani Jhansi
)] Udyog Nagar Industrial Area Rood
1] DELLDC Sheds Nanglol 2 Flatted Factories Comples, Okhls
(2] Mangol Pun Industrial Area {Both DDA Industrial Arca
md DSHDC) )] Flatted Factories for Leather Goods,
d AR e () 1:”1:::.:”;::“ ::Hmlnrm' lex ut Thilmil
ories Comples
(Ll Karels Indusimial Area Indusirial Arca
{1 Bawana Industrial Arca SAVITARAD. i Secy

——— =

Prinsed By ihe Ma-:;n* ﬂil'rl';m al Iadis Presy, Reg Road  Mevapur, Sew [elhe100nd
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